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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

0.A. No, 67/96

nd
New Delhi this the -2~ day of (7405 1996

HON'BLE SHRI S.R.ADIGE, MEMBER (A)
HON'BLE DR:A. VEDAVALLI, MEMBER (3)

Shri Chhirender Pal,

S/o Shri Sirichand Yadav,.

R/o Qr. No, A-5, Old Police Llnas,
Rajpur Road, Delhi- 54,

. esofpplicant
(By Advocates Shri B.S.Charya) PP a

Versus’

1. Commissioner of Police
BDelhi Police
Police Headquarters, MS0 Building,
I.PEstate, New Delhi-2

2. Sr, hddl, Commissioner of Polica(AP&T)

Belhi Pollce,
Police HQrs., MS0 Building,
I.P.Estate, New Delhi-2

3. MAddl.Commissioner of Police,
(Securlty & Traffic)
Delhi Police, -
Mso Bu11d1ng, I.P.,Estata,
Ney Delhi=-2,

4. Union of India,
Ministry of H-ome Affairs,
Government of India,
North Block, New Belfii
N ‘ e sosRespondents
(By Advocate: Shri Rajinder Pandita) ’

DRDER . .
Hon'ble Shri S.R.Adige, Member (A)

We have heard Shri Charya for the applicant

and Shri Pandita for the respondents,.

2. In so far as the applicant's prayer in this OR

is concerned for appointment as Constable in Delhi Folice

A



" under respondents policy of grant of relaxation to wards
of serving polics personnel, our attention has been 1nu1ted
to respondentd letter dated 25. 1.96 which is takeﬁ on-
'recordAuhich indicates that the respondents themsslves
are alive to this prayer and uiil take a decision in the
matter after D.ﬁ. against the applicant's father, Inspector
Sri Chand ié concluded, |
3. - The applicant has 6ontanded,that the D.E, has
since concﬂuded,; aﬁd;as npﬁpunishmenﬁ_pf Qismissal,,
removal or reduction,in‘rank.has been inflicted on his
Father,wtﬁatio,E. cannot stgnd In His way &t being appointed.

as a Lonstable. ‘

4. -We note that by the fesp@ndeﬁf’s earlier la$ter_
<dated'12.1.96_uhich is also taken on record that they_had'
stated that fhe casa of the appllcant has been considered
but could not be acceded to, but in the light of thelr
subsequent letter dated 25.1.96 :efeprad to above, we haﬁeh
no doubt that the respondent will consider the appllcant'

case in accordance u1th the reISVant rules.

and
5.,  Unpder the cirqumstanceséu;thout ourselves going into

. the merits of the case at this stage, we dispose of the
the respondents to
DA yith a dlrectlon to/sonsider the case of the appllcant
in terms of their Oun_letter‘qaggthS.j.gﬁ in accordance with

the relevant rules & instructions on the subject & to dispose

it of by a detailed; speaking and reasoped order within three

months from thetd%l? of receipt of a copy of this order. If
sti

any grlevancaésurvives thereafter, it will be open to the

.'._',

appl—lcant to agitate the same through app;rppriate original
proceedings in accordance with law if so advissd. No costs.
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P A VEDAVALLT) (SeR.ADIGE,
Member (3) S Member (A



